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O.A .139/87 

Counsel for applicant 
Mr. A. ehaskarachari 

Counsel for Respondents: 
Mr. Jagannadha Rao,CGSC 

Heard the Learned Counsel for Applicant and also 

Mr. Parameswara Ran, Learned Counsel on behalf of Plr.Jaga-

nnadha Ran, CGSC. 

The applicant claims that he is entitled to appoint-

ment to the post of Extra Departmental Sub Post Master, 

Verraguntapalli, Tadipathri Taluk, Anantapur District on 

the ground that he has put in three years of temporary 

service in the said post. Admittedly, applications were 

called 1e'r for filling up the post on regular basis and 

all candidates including the applicant were considered. 

The only yroundWon which the applicant claims that the 
Lotct 

fourth respondent GOadnot be given the appointment t 

that he is over-aged, since he is over 32 years,and no 

interviews were held before the selection was made. 

The Rules pertaining to Extra-Departmental Em,p2&e 

of the P&T Department do not prescribe any age limit 

nor fln Raqwzite the candidates ate required to be 

interviewed before the selection is made. The applicant 

has not been able to, satisfy us R2z that there are any 

grounds for admitting this application. The application 

is accordingly dismissed. No costs. 

(B.N'.';3/Y5IIMHA) 	 (0.5[]Jf?YA RAn) 
k/ice-Chairman 	 Member 

20th Feb.,1987. 
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